(V.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : AT HYDERABAD.

* * #
M.A, 986/93 in | |
0.A., 1311/93 Dt, of Decision : 20,12.93
N,V.V. Bhaskap | + o Applicent

s

1. Chief General Manager,
AP, Telecom Circle,
Boor Sanchar Bhatien,
Hyderabad,

2. AsttoiDiréctor Gensfal,
Departmént of Examinations Section,
Department of Telscom,

Sanchar Bhavan,
New Delhi,
3., Secretary, -

Ministry of Communications,
3anchar Bhayan,

Naw Delhi, ' ‘ « « Respondents
Cnun@al for the Applicaﬁt ¢ Mr.C.Negesbwara Rao

Counsel for the Respondents : mr.N;U. Raghava Reddy

- CORAM:

THE HON'BLE 3JUSTICE SHRI V. NEELADRI RAD : VICE CHAIRMAN
THE'HUN'BLE_SHRI R. RANGARAJAN : MEMBER (ADMN.)



MA.9B6/93 in
0A.1311/93

[Br8EE;

(x"ﬂffﬁégiﬁ the learned counsel for the applicant
sri C, Nageshwar Rdo, amd Sri N.V. Raghava Reddy, learned

counsel for the respondents,

‘2. In‘the circumstances referred to this amendment

dov o
applicapion is allowed, as prayed uithout prejudice to the i
contention for the regpondents, which will be considered .\
in the 0OA&,

3. MA,is ordered accordingly.

0A.1311/93

— Ty

.986/93 Amendmsnt E, itiﬁn is allowed,

MA
2. . .Adnit.

3. The applicant joined service originally as LDC in

Delhi Admﬂé}stration on 30-11-1987, He was transferred and
alloted to Visakhapatnam Telecom District on 9-5-1991 and ¢
posted as LDC in Visakhapatnam, For promotion to the post “
of Accountants/Section Officers, LOCs have to pass Junior i
Accounts Officer, Part-I & I1 Examinations. One is eligi-
v ob&nﬁ/&ufﬂl,éaﬁ~*,
ble,on completion of three years of service. UWhen the
applicant applied for the said examination he was pot
permitted on the ground that he ﬁ?s not completed thre% ——
years of service in Telecom, Visakhapatnam, the requisite ;
period prescribed as per Rule 9G of Junior Accounts DOfficers N
Service, Telecommunicatidn Wing (Group C) Recruitment ~’~.
(Amended) Rules, 1986, The contentibn for the applicant
is that the said rule is iilegal as it excludes the earlier

service of the employees who mere appointed in Telecom A

on transfer and a8 earlier sarvice in Delhi Administration



is also taken info consideration he completed three
years of service as LDC and hence he is eligible for
appearing for the Junior Accounts 0fPicer, Part-I Exami-
nation,

Lfﬁ@) It is stated(that the examination in regard to the
Junior Accounts pfficer Part I is going to be held Prom
7th to 9th January, 1994, The validity of Rule 9G of the
rules re?éired tuigs a matter for consideration in the‘UA.
We Peel that thé balance of convenience is in permitting
the applicant to appear for the said examination by

.directing that his result should not be published until
further orders in this DA.

Ef(:) Accordingly the fellowing interim:iﬁﬁéi%é:ﬁiﬁpction
is ogrdered :

The respundentﬁiqhas to permit the applicant to
appear for the Junior Accounts 0fficer Part I examination
to be held from 7th to 9th January, 1994; but until

further orders his results in regard to the said examina-

tions should not be published, \\\ .

““““***cgf' V775 W R,

(R, Rangarajan) (v. Neeladri Rac)
Member (Admn) : Vice=Chairman

-

Dated : December 20, 93
Dictated in the Open Court peputy Registrar(J)

To ' ) :
1. Fhe Chief General Manager A.P.Telecom
Circle, Door Sanchar Bhavan, Hyderabad.
2 sThe Asst . Director General, Dept.of Examinations Section,
’ Dept.of Telecom, Sanchar Bhavan, New Delhi. :

3, The Secretary, Min.of Communications,
Sanchar Bhavan, New Delbhi.

op ' dvocate, CAT.Hyd.

« One to Mr.C.Nageswara Rac, A : p yd.

g-fgné‘gep§ to Mr. N.v.Raghava Reddy, Addl.OGSC.CAT.Hyd
LI ‘

6, One spare CcopYe

pem
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IN THE CERTPAL ADMINT STRATIVE TRIBUNAL
HYJERABAD RENCH 3 HYLERARAD

THE HOXN'ILE MR, JUSTICE VJ’EELADRIL’ RAQ '

VICE~CHAI EMAN

AND

H]

HE HOU'BLL MR.AeBeGORTHI :MEMBER(A)

s

THE HON' BLE MR, T « SHANDRASEKHAR REDDY
MEMBER(J)

. . . me g___#-——"')
THE HON'BLE MR .R,RANGARAJAN tMEMBER(A)
, TN - ,
Dateds 20~ (j ~1003
ORDDR/UW - :

McA/R.}i/CoA-LEO .

'O.A.No. ‘ | q%é/qg

’:\\\ e

( W.P, )

cAdmitted and Interim dlrectlons
-lssgued. _ -

Dismigsed as withdr W O
TERABA
Dismi sedeor defau tfrv






